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MR.T.H. Expanding Industries

2275. SHR1 P, RAJAGOPAL
NAIDU: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether relaxations were made
in the restrictions regarding MRTP
in expanding industries and

(b) if so, the details thereof?

THE MINSTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) Government has not
softend its approach to larger private
sector undertakingy Government’s ob-
jective, however, continues to be the
optimum utilisation of capacity, and
the maximisation of production, with-
in the framework of Governments
socio-economic policies.

Towards this objective, Govern-
ment have announced that a list of
34 industries (among which are in-
cluded industries which are of core,
basic and strategic importance to the
national economy or are linked there-
with or are export-oriented) would
be permitted automatic growth at the
rate of 5 per cent per annum limited
to 25 per cent in a flve-ycar period
Dominant companies would not, how-
ever. automaticallv be able to avall
of this facility. There cases will be
consid~red under a streamlined pro-
cedure, under the relevant provisions
of the MRTP and Industries (Deve-
lopment and Regulation) Acts.

As part of maximising export-ori-
ented production exports would be
excluderd whil=  computing “domi-
nance” ynder the MRTP Act.

Snrvevot Crimes against Women

2276 SHRTMATI PRAMILA DAN-
DAVATFE: Will the Minister of
HOME AFFATRS be pleased to state:

(a) whether Government have
taken anv stens to make a compre-
hensive survey of crmies against
women:

(b) whether a project study has
been undartaken bv the Bureau .bf
Police R-search and Development &fid
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(c) if so, the findings thereof

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b) Yes Sir. The
BPR&D has undertaken a survey
entitled “Crimes Against Women.”

(c) The Work of collection of re-
quigite statistics for the years 1977,
1978 and 1979 from all States/UTs is
in progress.

Economy in use of Paper

2277. SHRI ARJUN SETHI: will
the Minister of INDUSTRY be pleas-
ed to state:

e

(a) whether need to save paper has
been repeatedly emphasised by pro-
ducers and distributors of paper;

(b) whether apart from the was-
tage of paper at Government and
private offices paper was gquandered
during election recently in the Stu-
dents Elections, in the capital and
posters were pasted every where on
walls, trees and buses; and

(¢) whether to avert the predicted
paper famine, Government propose
giving a serious thought and enact
law in this regard for the economy
of the paper?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No
particular representation has been
received from producers and distri-
butors repeatedly emphasising the
need to save paper.

{b) Government are not aware
about the wastage of paper in Gov-
ernment and private offices and also
squandering of paper in Students
Election held in the capital.

(c) Government have already is-
sued the paper (Conserva‘ion and
Regulation of Use) Order, 1974, pre-
scribing certain restrirtions on the
sdvertisement or propaganda mate-
rial, calendars, diary, invitation or
greeting cards. The provisons of this
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order has been temporarily held in
abeyance upto 31st March, 1981,
keeping in view the availability of
paper, and the requirements of the
users.

Amendmnt of Disturbed Areas
(Sepcial Courts) Act 1976

2278, SHRI N. E. HORO: Will the
Minister of HOME AFFAIRS Do
pleased to state:

(a) whether it is a fact that the
Central Government have decided to
arm itself with concurrent powers te
declare an area as ‘disturbed’ and
constitute special courts to facilitate
speedy trial for certain offences com-
mitted in a specified area;

(b) whether Government have also
decided to amend the Disturbed
Areas (Spescial Courts) Act, 1970
for conferring these powers on the
Central Government; and

(¢) if so, the details
policy in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) The mater is under ex-
amination of Government,

(¢c) The question does not arise.

Bidi Works Welfare Fund

2279. SHRI D. S. A. SIVAPRA-
KASAM: Will the  Minister of
LABOUR be pleased to state the items
on which expenditure was incurred
from the Bidi Workers Welfare fund
during 1980-81?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): During the
year 1980-81 upto October, 1980, the
following expenditure has been re-
portedly incurred under varicus
heads from the Beedi Workers Wel-
fare Fund:—

(a) Administraton —Rs, 6,86,802.99

regarding

(b) Health —Rs, 21,46,448.62
(c) Education —Rs. 2,39,629.00
(d) Recreaton —Rs. 6,923.7¢
(e) Housng -—Rs. 31,950 .00





